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IN THE HIGH COURT OF MADHYA PRADESH
AT GWALIOR
BEFORE

HON'BLE SHRI JUSTICE VINAY SARAF
ON THE 22™ OF JANUARY, 2025

WRIT PETITION No. 126 of 2025

VINOD KUMAR TIWARI
Versus
THE STATE OF MADHYA PRADESH AND OTHERS

Appearance:
Shri Ashwani Mishra - Advocate for the petitioner.

Shri Vijay Sundaram - Govt. Advocate for respondents/State.

The petitioner has approached this Court under Article 226 of the
Constitution of India seeking direction to the respondents to extend the
benefit of minimum of pay scale with no increment from the date of his
classification.

Counsel for the petitioner submits that the Apex Court has already
settled the dispute in the matter of Ram Naresh Rawat Vs. Ashwini Ray and
Others (2017) 3 SCC 436, and he further submits that the petitioner
superannuated on 30.06.2024. He submits that the petitioner is entitled for
the minimum of pay scale from the date of classification as permanent
employee but as the same was not extended to the petitioner, the petitioner
submitted a representation before the respondents on 27.11.2024 which is
still pending. Counsel for the petitioner submits that if a direction is issued to
respondents to consider and decide the representation submitted by the

petitioner, the petitioner will be satisfied.
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Considering the fact that the representation has already been submitted

by the petitioner on 27.11.2024, the present petition is disposed of with a
direction to respondent No.4-Executive Engineer, Sindh Pariyojna, Shivpuri
to consider and decide the representation submitted by the petitioner on
27.11.2024 in accordance with applicable rules, circulars by passing a
speaking and reasoned order within a period of 60 days from the date of
receipt of certified copy of this order and to communicate the outcome of the
same to the petitioner. It is made clear that this Court has not expressed any
opinion on the merits of the case.

With the aforesaid, the present petition is disposed of.

(VINAY SARAF)
JUDGE

Adnan
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